
FOR THE ATTENTION OF THE STAKEHOLDERS OF.SHRI SHYAMJI AGRICO EXPORTS PRIVATE LIMITED
OF CORPOMTE DEBTOR SHYAMJI AGRICO EXPORTS PRIVA

TE OF INCORPORATION OF CORPORA day of March, ZOt4

UNDER WHICH CORPORATE
IS INCORPOMTED/ REGISTERED

of Companies -NCT of Delhi

TE IDENTITY NUMBER / LI
ILITY IDENTITY NUMBER OF CORPORA

N : U15122DL2O14PTC2O69O6

OF THE REGISTERED OFFICE AND
AL OFFICE (IF ANY} OF CORPORATE B, Tyati Colony Rajendra park Nangloi

- PrN - 110041 tN

Pakhana, Sonkra Rd, Taraori, T

TE OF CLOSURE OF INSOTVENCY RESO
(With extended period of more 90 days)

TION COMMENCEMENT DATE OF idation Order pronounced on 05.U.2019
t370120t9 in Cp(tB) No.ND/1071 of 2ot8

NCLT, New Delhi Bench, Court No.ll,
(M) . Certified copy of the order

30.01.2020 as mentioned in order.
ADORESS, E.MAIT ADDRESS, TELEPHONE

AND THE REGISTRATION NUMBER OF

. SANJAY KUMAR AGGARWAT
14, NEW PUNJAB MATA NAGAR,

N STREET, PAKHOWAL ROAD,

- 141 013 (PUNJAB)

: saniavaesarwal,fcs(asmail.com
of the Liquidator (tP)

LAST DATE FOR SUBMISSION OF CTAIMS n 30 days from the date of receipt
ed copy of order i.e 3O,O1.ZO2O

as per Regulation 12 (U & 2(a) and (b

SCHEDULE II

FORM B

PUBLIC ANNOUNCEMENT

lRegulotion 12 0l the tnsorvency dnd Bonkruptcy (Liquidotion process) Regutotions, 20161

Submission of false or misleading proofs of claim shall attract penalties.

Ludhiana
30.01.2020

LIQUIDATOR - Shri Shyam

Notice is hereby Eiven that the Hon'ble National company Law Tribunal, New Delhi Bench , court No.1, [AA] incP(lB) NO.1071/ND/2018 has ordered the commencement of liquidation ofthe sHRt sHyAMJt AGRtco ExpoRTs
PRIVATE l-lMlTED on 0s.11.2019 in CA No.137Ol2019

The stakeholders of sHRl SHYAMJI AGRlco ExPoRTs PRIVATE uMtrED are hereby called upon to submit their
claim(s) or update their claim(s) submitted during the corporate insolvency resolution process as on the
liquidation commencement date . The last date of submission or updation of claim(s) is within 30 days from the
date of receipt of certified copy of order i.e 30.01.2020 by Liquidator as per Regulation 12 (1) & z(a) and (b) of
lBBl (Liquidation Process) Retulations 2016; to the liquidator at the address mentioned against item a.
The Financial creditor(s) sha,l submit their proof of claims by electronic means only in relevant prescribed
form (s) and all other stakeholders may submit the proof of claims in person, by post or by electronic means in
the relevant prescribed form (s ) under lBC.

Place :

Date : IBBUIP


